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Bavi-Beas Waters

1G6, SHRI R, L. BHATIA:

SHRI CHIRANJI LAI, 
SHARMA;

Wil]̂  the Minister IRRIGATION 
be pleased to state:

(a) the progress so far made in the 
dispute regarding the sharing of Ravi. 
Beas waters; and

Cb) how long will it take to settle 
the matter finally?

THE MINISTER OF STATE IN' 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI): (a) und
(b). The matter is before the 
Supreme Court, It has tt&en ani
mated by the States that efforts to 
settle the issue are in progress and
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as such the States have requested the 
Supreme Court for postponement of
the hearing.

Discussions with the State Govern
ments have been held but there has 
been no settlement so far.

„ .Damage to Kharif Crops Due to 
Drought

1G7. SHRI A. K. ROY:

SHRI RAM VILAS PASWAN:

Will the Minister of AGRICUL
TURE be pleased to state:

(a) name3 of the districts and the 
States affccted by drought this year 
and the anticipated amount of Kharif 
crop affecte^ by that; facts in detail;

(b) names of the districts and the 
States affected by flood this year and 
the anticipated amount of Kharif 
crop affected by that; facts in details; 
and

(c) steps taken to tackle the con
dition of dought and flood in the 
country this year? ■

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMI
NATHAN): (a) and (h). Statement I 
showing the names o* districts and 
the States affected bv drought and 
Statement II showing the names of 
the districts and the States affected 
by floods during this year aT  ̂ attach
ed. No estimate of amount of the 
Kharif crop affected by drought and 
floo,j this year has been made so far. 
[Placed Library. See No. LT— 
2910/81].

(c> Statement HI showing the steps 
taken to tackle the conditions of
drought and flood this year is 
attached. [Placed in Library. See 
No. LT— 2610/81].

Utilization of Science and Techno
logy for Rural Reconstruction

168. SHRIMATI MADHURI SINGH: 
Will tile Minister of RURAL RE
CONSTRUCTION be pleased to state:

(a) the efforts made with the help 
o f science and technology to over
come rural backwardness, poverty 
and reconstruction of village life; the 
arrangement existing at present for 
monitoring and application o£ the 
effect of scientific and technological 
effort to eliminate rural backward
ness;

(b) whether any study had been
undertaken of the development and 
utilisation of science and technology 
for rural reconstruction; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI BALESHWAR RAM):
(a) to (c). The Department of 
Science and Technology and the 
Council o f Scientific and Industrial 
Research have been taking various 
steps to harness the results of science 
and technology for rural development 
and reconstruction. Research Pro
jects have been undertaken through 
the various organizations including 
universities, the national laboratories 
attached to the Council for Scientific 
and Industrial Research, Voluntary 
agencies and other research bodies. 
Technology development is followed 
by technology dissemination and 
utilization through Central and States 
Governments, voluntary organiza
tions and private entrepreneurs. In 
this process the National Research 
Development Corporation of India 
also provides assistance.

Recently to focus attention on the 
speedy development of technology for 
rural areas, the Government of India 
have decided to set up a Council for 
Advancement o f Rural Technology
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under the Ministry of Rural Recon
struction. This body is to function, as 
the chief coordinating agency so that 
the problems of technology are posed 
t0 the research institutions a>M im
proved technology is disseminated to 
the rural areas. The Deptt. of Science 
and Technology has al®o initiated a 
new scheme for the promotion of 
technology for member^ of scheduled 
castes and tribes, landless labourers 
and other allied occupations.

Loss Incurred by Importing Sugar

169. SHRI CHINTAMANI PANI- 
GRAHI: Will the Minister of AGRI
CULTURE be pleased to state:

(a) whether the Union Govern
ment are suffering sizeable losses 
from the sale of imported sugar;

(b) if so, what is the loss suffered 
so fer; and

(c) whether in the current year 
sugar season, sugar production is go
ing to be 6.5 million tonnes?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMI
NATHAN): (a) and (b). A portion of
the imported sugar has been disposed 
o f in the open market through auc
tion by tenders while for the bulk 
of the imported sugar, State Trading 
Corporation have been directed to 
release the sugar to various State 
Governments/Food Corporation of 
India for meeting the urgent levy 
requirement of November 3981 and 
in respect of certain other States 
even for meeting with a portion of 
their levy requirement for December 
1981. The imported sugar is to be 
replace^ from 1981-82 production of 
levy sugar for meeting the export 
commitments of the country. Since 
the transactions are still in the pro
cess of completion and the operating 
losses of STC in any of itg commer
cial deals will have to be balanced

against the operating profits of other 
deals and more particularly the finan
cial implication of the import of 
sugar and its distribution as levy 
sugar has to be balanced with the 
financial implications of the replace
ment of that quantity by levy sugar 
and subsequent export at the then 
prevailing international prices, it is 
difficult to exactly quantify at present 
the losses/profits which the Union 
Government is likely to incur.

(c) In view of the fact that sugar
cane production hns been estimated 
to be of the order of 180 million 
tonnes, the sugar production for the 
sugar year 1981-82 is being estimated 
to be between 65— 67 ]akh tonnes.

Procuring inferior quality of rice

170. SHRI RAJESH KUMAR 
SINGH; Will the Minister 0f AGRI
CULTURE be pleased to state:

(a) whether it is a fact that large 
quantity of rice procure^ by Food 
Corporation of India through various 
State agencies was broken and 
inferior quality, making it difficult to 
meet the export commitment;

(b) if so, details thereof stating 
the extent to which the export com
mitments are likely to he affected as 
a result thereof; and

(c) whether Government have 
made any inquiry into the procure
ment of bad quality of rice by F.C.I., 
if so, result thereof and the reaction 
of the Government with regard 
thereto?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE ANI> RURAL RECONSTRUC
TION (SHRI R. V. SWAMI
NATHAN): (a) to (c). The Food
Corporation India purchases Fair 
Average Quality stocks for Central 
P001 strictly conforming t0 uniform
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specifications prescribed by the Go
vernment of India and the same 
standards are applied when the stocks 
are taken, over from other agencies if 
they are offered for Central Pool 
Therefore, the question of procure
ment of large quantity o f rice of in
ferior quality affecting export com
mitments does not arise.

As far as export of rice is concern
ed, no difficulty is experienced in 
meeting export commitments, Bice is 
being exported according to contrac
tual obligations/specifications from 
selected stocks which have tighter 
specifications to meet the export 
requirements.

Study In regarj to Health Risks
Involved la Use o f Pesticides

171. SHRI EAJESH KUMAR 
SINGH: Will the Minister of AGRI
CULTURE' be pleased, to state:

(a) whether Government are aware 
that with the growing use of pesti
cides banned in the advanced coun
tries of Europe the incidence of pes
ticides related cancer have been on 
the increase in the country;

(b) if fpci, whether Government have 
made any sl'H.v with regard to health 
risks involved in the use of these 
deadly pesticides and the dangers of 
developing cancer by the farm lab
ourers who are exposed to these 
chemicals; and

(c) if so, result thereof and the 
steps contemplated by the Govern
ment jn the matter?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI FL ■ V. SWAMI- 
NATHAN): (a) No such report has
c<me to thg notice of the Govern
ment. f *

(h) and (c)- Do not ari*.

Second Master Plan Delhi

172. SHRI RAJESH KUMAR 
SINGH: Will the Minister of
WORKS AND HOUSING be pleased 
to state:

(fl) whether the Delhi. Urban Art 
Commission has expressed certain 
views with regard to the formulation of 
the second Master1 Plan for Delhi 
to solve the: problem of growing

population in thg Capital;

(b) if so, details thereof; and

(c) the reaction of the Government 
with regard thereto?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): (a) Yes. Sir.

(b) A  statement is enclosed.

(c) The views of the Delhi Urban 
Art Commission have been brought 
to the notice "of DDA. These would 
be taken into account by the D.D-A. 
while preparing the- plan.

Statement
EXTRACT TAKEN FROM DELHI 
URBAN ART COMMISSION FIFTH 

REPORT
May 1980-April 1981

(i) Second Master Plan

It was notice that the Delhi Deve
lopment Auhority was already well 
advanced into the process of formu
lating programmes and indenlifying 

objectives to be incorporated in the 
Second Master Plan,

It was explained that the Delhi 
Master Plan had planned to elimi
nate certain modes of transport 
from Delhi, particularly, the animal- 
drawn vehicles. The plan had placed, 
reliance primarily on the automobile. 
Even ttiie cycle, which was gl major 
mode of transport in the early six
ties in Delhi, had been relegated to 
a secondary position in the Master 
Plan. The cycle atnd the scooter had
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now become the two main modes 
o f transport next to the city bus. These 
must be given a proper place in the 
transportation planning for Delhi 
in the Second Master Plan, Cycle- 
tracks and seooter-lanes should 
also be given priority. In any case, 
whatever the pattern opted tor, it 
must be backed by proper field 
studies.

It was recognized that the Delhi 
Master Plan 1961-81 was basically 
a land'Use p]a». In any form of 
urban development the role of 
three-dimensional studies could only 
be ignored at the peril of mutilating 
the city-scape. It was stressed that 
three-dimensional studies must be 
carried out along with special plans 
as part of the Second Plan exercises.

Another aspect which was em
phasized was the environmental 
factor. The enviromental qualities 
of life in Delhi had been deteriora
ting fast. UnWs environmental studies 
were undertaken and specific objec
tive;, laid down, not only for preser
ving the present pnvironment but also 
for its improvement. Delhi might be
come a poor plare indeed to live in 
by the turn of the century.

A point made during the discussion 
was that [he Delhi Development 
Authority would have to go in for 
rethinking on its high-rise urban de
velopment policy keeping in view the 
energy crisis. Possibly, high-rise 
buildings in the Central areas might 
be indispensable but their contribu
tion in the overall development of 
the city would have to be reassessed.

Defective DDA Flats at Shalimar 
Bagh, Delhi

173. SHRI RAJESH KUMAR 
SINGH:

SHRI JAGPAL SINGH;

Will the Minister of WOHKS AND 
HOUSING be pieced to state:

(a) whether Government are 
aware that allottees of the flats in

Pocket ‘N’ of Block ‘A ’ Shalimar 
Bagh are being asked by the DDA t® 
occupy the flats which not only lack 
basic amenities but also have const
ructional defects;

(b) whether Government are also 
aware that those of the allottees who 
have occupied the flats are facing 
great difficulty in getting the defects 
removed by the DDA; and

(c) if so, what steps have been 
taken by the Government to ensure 
that allotment of flats is not made 
by the DDA unless basic amenities 
are provided and the constructional 
defects are removed (o avoid hard
ship to the allottees?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): (a} The DDA has 
reported that the houses in Pocket 
‘N* Block ‘A’ Shalimad Bagh are 
complete in all respects and -all the 
basic amenities have been provided 
in accordance with the approved 
drawings. The minor defects, if noti
ced, are rectified immediately,

(b) The DDA has reported that 
the complaints of the allottees are 
attended to promptly. ,

(c) Does not arise.

Procurement Price for Paddy

174, SHRI CHINTAMANI JENA: 

SHEI N.E. HORO:

SHRI ARJUN SETHI:

'Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether it is a fact that the 
Centre has directed the States not 
to pay any premium over the procu
rement price for paddy already fixed; 
and

(b) if so, the details regarding the 
current Kharif price?
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THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL CONSTRUC
TION (SHRI R. V, SWAMINA
THAN): (a) Yes, Sir.

(b) The procurement prices of 
paddy notified for the Kharif season 
1981-82 are as under:—

P a d d y
R s.p er
quintal

Common variety . . .

Fine variety . . . . l I 9

Superfine variety . . . 123

C o m e  grains

Jowar, Bajra, Maize and Raj{i 116

Construction Programme of DDA

175. SHRI RAM VILAS PASWAN: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) what has been the annual rale 
of construction of flats, houses and 
development of land by the DDA as 
against the- target during the last 
five years;

(b) to what extent the DDA has 
been able to solve the housing prob
lem and to contain the rising prices 
of land in the Capital; and

(c) "whether considering the perfor
mance of DDA, Government consider 
it to be an answer to the Delhi Hous
ing problem if answer be in the ne
gative, what steps are contemplated 
by the Government to remove its 
shortcomings?

t h e  m in is t e r  o f  p a r l i a 
m e n t a r y  AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): (a) to (c). Infor
mation is being collected and will 
be laid on the Table of the Sabha. 
2359 LS—9.

Allotment of Pre-Fabricated Flats 
In SafAarjong Development Area,

New Delhi

176. SHRI RAM VILAS PAS- 
WAN; Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a> whether it is a fact that the 
applicants for the pre-fabricaied 
multi-storeyed flats in the Safdar- 
jung Development area paid Rs. 
24300 each as demanded by the DDA 
for the allotment of the flats;

(b) whether it is also a fact that 
the allottees were subsequently in
formed by DDA that the cost of a 
flat was Rs. 22,800 (Premium of land 
Rs. 2300 and sale price of the auper- 
structure Rs. 20,500);

(c) whether it is further a fact 
that the excess amount paid by the 
allottees has not been refunded to 
them by the DDA so far despite re
peated requests; and

(d) if so, the reasons therefor and 
the steps proposed to be taken by 
the Government to get the excess 
amount refunded to the allottees 
concerned expeditiously?

THB MINISTER OF PARLIA
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): (a) Yes, Sir.

(b) No, Sir.

(c) and (d). Do not arise.

Selling of Importer Sugar

177. SHRI B. V. DESAI: WiM
the Minister of AGRICULTURE be 
pleased to state:

(a) whether it is a fact that Gov. 
ernment had imported 21,465 tonne* 
of sugar valued at Rs. 1.10 crore;

(b) if so, whether it Is also a 
fact that landed cost of the sugar was 
about Rs. 5,200 to 5.300;
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(c) that the Government did not get 
bids from the traders more than the 
landed cost and later on were forced 
to accept the lower bids;

(d"i that the traders refused the 
prices offered by the Government ;

(e) that later on the Government 
had t0 dispose of this to a lower oost 
which resulted a heavy joss;

(f) if so, the total loss frudered by 
this; and

(g) whether Government had 
proposed to sell this sugar at the 
Fair Price Shops on the rates that 
were prevalent in the open market, 
that is Rs. 6.50 per Kg?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R, V. SWAMINA
THAN): (a> No, Sir.

(b) The landed cost oi imported 
sugar, as worked out by the State 
Trading Corporation, came to Rs. 
5,200 per metric tonne.

(c) No, Sir.

(d) No, Sir.
(e) and (f), A portion of the 

imported sugar has been disposed of 
in the open market through auction 
by tenders while bulk of the impor
ted sugar hag been ordered to be 
released t0 various State Govern
ments/Food Corporation o£ India for 
meeting a portion of the levy re
quirements of November and De
cember 1981. The disposa1 of im

ported sugnr is still not completed 
and is going on and it is not possible 
at this juncture to work out any 
profit/loss to the STC/Govt. of India 
in regard to the entire import of 
sugar, its distribution as levy sugar 
and the possibility of subsequently 
exporting the replaced imported 
sugar through 1D81-82 levy siigar to 
meet India’s export commitments.

(g) No. Sir.

Failure of N. R. E. F

178. SHRI B. V. DESAI:

SHRI HAS'KEED MASOOD:

SHRI GHULAM RASOOL 
KOCHAK:

SHRI JAGPAL SINGH:

Will the Minister 0* RURAL RE
CONSTRUCTION be pleased to 
state:

(a) whether the National Rural 
Employment Programme is jn dold
rums;

(b) if so, whether the programme 
is yet to take off in all the States, 
some of whom have made no pro
vision for it in their budget;

(c) whether half of the year has
* gone by but the programme is dol-

dering under the impact of uncertain 
approach both by the Centre and 
the States;

(d) whether his Ministry has 
urged the States to prepare the pro
jects as a continuous process on 
sufficiently dispersed scale for each 
district or block so that the needs 
of the rural community particularly 
the economically and socially handi
capped can be catered to a priority 
basis;

(e) whether the States had been 
asked to prepare all the projects and 
forward them to the Ministry by 
the end of October, 1981;

(f) if so, how many States have 
forwarded the same; and

(g) the action taken by Govern
ment to help the States in its im
plementation?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RUKAL RECONSTRUCT 
TION (SHRI BALESHWAR RAM):
(a) to (c ). The National Rural Em
ployment Programme is not m the
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doldryms, Most of the States have 
made necessary provision of funds 
in their budgets. Such of them, as 
had not done so in the beginning of 
the year, are doing it now through 
reappropriati on /sLippiement:iry grants. 
The works under the programme are 
being executed in almost a ll . the 
States. There is no uncertainty in the 
approach of the Central and the State 
Government towards (his programme, 
and it has continued to be .mplemeri- 
ted right from the beginning of the 
year.

(dl Yes, Sir. . .

lei and (f>. Only the samples of 
the shelf 0f projects prepared are re, 
quired to be sent to the Central Gov-, 

-ernment. So far, 5 States have sent 
the samples of the shelf o* projects 
prepare^ by them.

(g) Central Government Officers 
are visiting (he States to provide 
necessary guidance to them for im~ 
plementing the programme properly.

Promotion of Application off 
. Fertilizer

179. SHRI B, V. DESAI: Will the 
'Minister of AGRICULTURE be 
pleased to state;

" (a) whether Government are plan
ning to augment the foodgrains pro
duction in 1981-82 through the 
application of more fertilisers to the 
Rabi crops;

fb> whither some States have been 
urged to promote larger fertiliser 
application to the crops coming up 
in consultation with RBl to induce 

to increase facilities for ferti- 
. lisRr Sisiribuiion agencies and termers 
;ind also reduce the interest rates;

(c) whether it is also a fact that 
the Centre has already initiated steps 
to see that the fertiliser production

increased; and

(dj if so, the details of the stepa 
being worked out in this regard?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI i t  V. SWAMINA
THAN): (ai Yes, Sir,

lb) Thu States hav^ been reques
ted lo tsike all possible sLeps tu buost 
fertiliser consumption and achieve 
the fertiliser consumption targets. 
The Reserve Bank ot India has been 
requested to increase credit facilities 
for distribution agencies and. farmers 
anti a!su reduct* lh>? interest rate.

(c) and (d ). Measures like plant 
operation improvement programmes, 
installation of captive power genera
tion facilities and addition of balanc
ing- equipments are being taken on a 
continuous basis to improve the per
formance of fertiliser plants. In order 
to augment production of fertilisers 
in 1981-82, steps have already been 
taken to ensure adequate supplies of 
feedstock and inputs to the fertiliser 
plants. As a result, the production 
nf fprtiliser dur’ng the first half of 
1081-82 f April-September) has shown 
a per cent increase in the case 
of nitrogenous fertilisers and 0.1 per 
cent in the case of phosphalic ferti
lisers over the production during the 
corresponding period of last year.

Department of Agriculture Regional
Meeting held on 27-9-1981

180. SHni B. V. DESAI; Will the 
Minister of AGRICULTURE b-' pleas
ed to stale:

(ay whether a two day regional 
meeting to discus3 programmes for 
the effective I'mpfcmentotion of agri
cultural development programmes 
during 1381-82 was held on 27 Sep
tember, 1981;

(b ) if so, whether this was the first 
of a series of meetings proposed to
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be held by the Department of Agri
culture during the current agricultu
ral year;

(c) if so, what were the subjects 
discussed and the decisions arrived at 
in the meeting;

(d) whether it was felt that in 
order to synchronise water release 
from irrigation projects like Bhakra 
it was recommended that the repre
sentatives of the concerned State® of 
the Bhakra-Beas Management Board 
may also be invited; and

(e) w"hether it is also a fact that 
the States were urged to make the 
fullest use 0f the facilities available 
at the fertiliser, pesticides and seed 
testing laboratories to check the qua
lity of inputs like seeds and fertili
sers?

THE MINISTER OF STATE 'IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINA
THAN): (a) Yes, Sir. A two-day
regional meeting t0 discuss the mea
sures required for ensuring effective 
implementation of agricultural deve
lopment programmes during 1981-82 
was h<j]d at New Delhi o n  26th and 
27th September, 1981 for the States 
of Punjab, Haryana, Jammu and 
Kashmir and Himachal Pradesh,

(b) Yes, Sir.

(cl The subjects discussed at the 
regional meeting related to; (i) Re
view of Kharif Crop Situation, (ii) 
Rabi Production Strategy, 1981-82, 
(iii 1 Horticulture, (iv) Seeds, (v) 

Fertilisers and Bio-gas Development,
(vi) Plant Protection and Quality 
Control, (vii) Agricultural Extension 
and Training, (viii) Agricultural Cre. 
dit. (ix) Animal Husbandry and 
Dairy Development, (x) Fisheries, 
(xfi F o re s try  including Social Fores
try and Wild Life ’Preservation and 
Soil & Water Conservation, and (xii) 
Cooperation, The important conclu
sions and ie commendations made at

the regional meeting are given in the 
attached statement. i

(d) Yes, Sir, It was recommended 
that the actual requirements of the 
State Governments in respect of irri
gation water fo r  the ensuing rabi 
season should be communicated to the 
Bhakra-Beas Management Board well 
in advance and that this Board should 
include a representative of the Agri
culture Department of each of the 
concerned States so as to ensure their 
close involvement in the decision
making process relating to the release 
of cana], water for agricultural pur
poses.

(e) Yes, Sir.

Statement

Important Conclusions and Recom
mendations made at the Regional 
Meeting hcid in New Delhi on 26th 
and 27t(i September, 19B1.

The main focus of discussion at the 
regional meeting was on drawing up 
an Action Programme for mounting a 
Compensatory Rabi Production on 
Campaign during the current rabi 
season. The main elements 0f the 
Action Programme were timely sow
ing. adequate supply of inputs, opti
mum utilisation of available water 
rescources, larger coverage under 1 
high yielding varieties, integrated ^ 
pest management and surveillance, 
timely release of water in the canals, 
organisation of inputs.cum-eredit sup
ply melas for on-the -spot sanction 
and disbursement of loans to the far
mers, pure cropping of rapes eed and 
mustard, and offering of suitable 
monetary as' well as non-monetary 
incentives to officers for their per
formance in achieving or exceeding 
the targets- assigned to them. For sy
nchronisation of release of water in 
the canals with the water require- r 
ments of various crops, the Govern
ments of Punjab and Haryana were 
requested to communicate to the 
Bhakra.Beas Management Board w e ll ' 
in advance their actual requirements
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of irrigation water for the ensuing 
rabi season. It was recommended 
that the Bhakra-Beas Management 
Board should include a representative 
of the Department of Agriculture of 
each of the concerned States so as to 
ensure their close involvement in the 
decision-making process relating to 
the release of canal water for agricul
tural purposes.

Some of the other important reconu 
meadstions made at the meeting 
were:

(i) The need for proper planing 
of seed production, multiplication 
and distribution was stressed.

(ii) The State Governments were 
asked to step up fertilizer consump
tion and Promote balanced as well 
as efficient use of fertilizers to aug. 
ment agricultural production. Efforts 
should be intensified to increase

fertiliser consumption in the dis
tricts which are characterised by 

low consumption at present but 
which are potentially capable of 
utilising more fertilisers. The pro. 
blem of zinc deficiency in the soils 
o f Punjab and KTaryana should he 
tackled systematically and the far
mers should be supplied with zinc 
sulphate of proper quality. The 
installed capacity of the existing 

fertiliser quality control laboratories 
should be fully utilised by the State 
■Governments.

(iiil The State Governments were 
urged to take full advantage of the 
National Project on B-io.gas Deve
lopment.

(iv) As regards plant protection, 
the States were asked to step mp 
their surveillance efforts and to 
strengthen the quality control 
arrangements for pesticides.

(v) The Governments of Punjab 
and Himachal Pradesh were reques
ted to expedite their proposals for 
reorganising and strengthening

their extension system on the Train
ing and Visit pattern.

(vi) In respect of agricultural 
credit, ihe meeting recommended 

that the State Level Committee on 
Institutional Finance should include 
a review of cooperative credit also 
to get a complete picture of total 
institutional credit Support for agri
culture and allied programmes. The 
State Governments were urged to 
set up a Standing Committee of the 
State Level Committee exclusively 
for agricultural credit to undertake 
regular and periodical monitoring 
of institutional credit support for 
the development programmes in the 
agricultural sector.

(vii) As regards horticulture, the 
meeting recommended that Punjab 
and Haryana should pay special 
attention to the development of 
marketing and processing infra
structure. Inadequacy of data base 
was identified as a critical gap in 
the planning of horticultural deve
lopment, The meeting recommend
ed that a horticultural census should 
be conducted in the States of Pun
jab, Haryana, Himachal Pradesh and 
Jammu and Kashmir.

(viii) In the field of animal hus. 
bandry, stress was laid on develop
ing a Master Plan to switch over to 
frozen semen technology in a phased 
manner. Selected Gaushalas Should 
adopt crossbreeding with exotic 
dairy breeds. The States were re
quested to make a critical review 
of the development needs and pro
vide necessary manpower and funds 
for intensifying Fodder Develop
ment Programmes.

(ix) The Government of Punjab 
were requested to regulate the pri
v a t e  dairy industry s o  a s  to f a c i l i 

tate proper growth of dairy co
operatives. The Indian Dairy Cor
poration should expedite its ap
praisal report on the Operation 
Flood-II Perspective Plan of Jammu 
a n d  K a s h m i r .



(x> In the field of fisheries, the 
Governments of Himachal Pradesh 
and Jammu & Kashmir were asked 
to formulate and submit suitable 
proposals far setting up Fish Far
mers Development Agencies. They 
were alsC; asked to intensify mea
sures for protecting Mahaser fish 
which is almost an endangered spe
cies. For exploitation of fisheries 
resources in the Gobindsagar and 
Pong reservoirs, a cooperative fede
ration should be set up. The State 
Governments should take necessary 
steps to increase fish seed availabi
lity. Lease of tanks and ponds 
should be for a minimum period of 

7 years.

(xj) The States were urged to 
expand their afforestation activities. 
Punjab and Haryana should inten
sify their agro-forestry programme.
As hydrology and sediment-monito
ring forms an integral part of the 
soii conservation treatment, the 
States were urged to select at least 
one watershed in each catchment 
for sediment-monitoring.

(xii) The Land Use Boards in 
Punjab Jammu & Kashmir and 
Himachal Pradesh should be 
activised,

(xiii) In the field of Cooperation, 
it was recommended that the exist
ing regulations fixing 0 ceiling on 
rentals need relaxation in favour 
of the new cold storages bein" set 
up by the cooperatives. The Na
tional Cooperative Agricultural 
Marketing Federation should pre
pare on integraled scheme for mar
keting of apnles of Jammu & Kash
mir and Himaehai Pradesh in the 
terminal markets and approach the 
National Cooperative Development 
Corporation for financial assistance 
theTefor, The Ministry of Agricul
ture should take UP with the Re
serve Bank of India the question 
of reducing the higher Tate of in
terest charged by the commercial 
banks for fertiliser credit.
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KOSI CONTROL BOARD

181. SHRI HARINATH MISHRA: 
Will the Minister of IRRIGATION 
be pleased to state :

(a) whether an announcement had 
been made by the then Minister of 
Irrigation in 1980 that for proper 
execution of the Western Kosi 
Canal Project, a Control Boa^d con
sisting of the representative, one 
each of Union Government, Govern
ment of Nepal, and State of Bihar, 
would be constituted;

(b) if so. what steps have been 
taken in connection with the forma
tion of the Control Board and the 
result thereof;

(c) has any Control Board been 
formed so far; if not , the reasons 
for the delay and how the progress 
of execution of the project is watched 
and monitored;

(d) the year-wise allocation of 
funds together with physical targets 
to be achieved during the Sixth Plan
period; and

(e) the uptodate position with 
regard to the expenditure on the pro
ject in Bihar areas and the pysical 
work donx*?

t h e  m in is te r  or s t a t e  in  
THE MINISTRY OF IRRIGATON 
(SHRI 2. R. ANSARI): (a) On 5-8-80 
the then Minister of Irrigation 
had informed the House that it was 
projiosed to constitute Kosi Control 
Boaro headed by the Union Minister 
of Irrigation and including Chier 
Minister of Bihar. It was not propos
ed to include any representative from
H.M.G. Nepal in that Board.

(b) The Government of Bihar did 
not agree to the constitution of such
a Board.

(c) The Government of Bihar have 
now revived and reconstituted the
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Kosi Control Board which was earlier 
sot up by them in 1054.

(d) The details of year-wiae allo
cation of funds for Western Kosi 
Canal (Bihar portion) during the 
Sixth Plan are as under:—

Rs. in crores

(i) Expenditure
1980.81

during
5.02

(ii) Outlay for 1981-82 10.00

(iii) Outlay for 1982-83 18.00

(iv) Outlay for 1983-84 25.00

(v) Outlay for 1984-85 22.00

The main Canal portion between 
R.D. 0.00 and 36.00 R.D. (Between 
Indo-Nepai Border and Shutahi 
Balan river) along with its distri
bution system and drainage work 
has been planned to be completed by 

Tilarch^ 1083. This will create irriga
tion potential of about 0.20 lakh ha. 
by the end of June, 1933.

The portion between R.D. 3600 and 
R.D. 131.00 (Between river Bhutahi 
Balan and river Kamla) is planned 
to be completed by June, 1985, along- 
with distribution system and drainage 
work. This will create an additional 
Irrigation Potential of about 0.5B 
lakh ha.

(e) The expenditure on the Weste
rn Kosi Canal, Bihar, upto 3oth June, 
l!i81 is, Rs. 27.51 crores. As regBrds 
physical achievements, 40 Km. length 
of main Canal has been taken up for 
excavation out of which 30 Km. 
length has been completed till
30 6-1981. The progress of work done 
upto June, >981 isj however as fol
lows : — ■

(i) Earth work 42.685 LakhM

(ii) Lining work 13.460 lakh M*

(iii) Structures 7 Nog.

Prospects of Khjtrif Crop In Bihar
182. SHRI HARENATH MISHRA: 

Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether any assessment/calcu
lation has been made about the 
coming Khaii£ crop prospects in the 
State of Bihar; if so what are the 
prospects;

(b) is it a fact that drought condi
tions prevail over a large part of the 
State and, as such, the prices of food
stuffs have risen and are abnormally 
high at present; if so, what is the 
actual position;

(c) what allotments of foodgrains 
were asked for by the State Govern
ment for the months of September- 
October, 1981, and how much of food
grains was actually provided during 
each of these months to the State with 
reasons and justification thereof; and

(d) in view of the poor condition 
of Kharif cropj the measures Govern
ment have taken, or propose to lake 
to meet the defiit in food stocks in 
the State?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE ANd  RURAL r e c o n s t r u c 
t io n  (SHRI R.V. SWAMINATHAN):
(a) Production of Kharif foodgrains 

in Bihar is likely lo be lower than 
last year as a result of the wide
spread damage caused to Kharif crop 
by heavy rains and floods in .Tuly. The 
prospects for winter paddy, ma'ze and 
ragicrops have considerably brighten
ed with ‘hatia’ rains.

(b) During tlie post-monsoon 
season so far (ls( October to 
11th November, lflSi), rainfall in 

both tho sub-divisions of Bihar 
State, viz. Bihar Plateau and Bihar 
Plains, was scanty.

The prices of foods! v IT s hove 
risen in Bihar as in other parts of 

the country_ but not abnormally.
(c) ana (d) Adequate quantities 

of foodgrains are being allotted to 
the State Government. Movement
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•of foodgrains is being constantly 
monitorised and remedial measures 
taken whenever aecessaty

Installation of Gandhiji’s Statue la 
Delhi

183. SHRI HARINATH MISHRA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government have 
arrived at a final decision for the in
stallation of Gandhiji’s statue under 
the canopy at India Gate; if so when 
■was the decision taken and by what 
time the statue is likely to be actually 
insialied; if no decision has been ar
rived at, why no[; and

(b) when was this project mooted 
and what aspects have been under 
■consideration so long?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH); (a) and (b). The 
project was mooted in February, 
1966. Various aspects( such as the site, 
shape and s*ze of the statue have 
been under consideration of the 
Govt. A final decision in the matter 
is expected to be reached soon.

Price Index of essenial commodities

184 SHRI VIJAY KUMAR YADAV

SHRI BAPUSAHEB PARULE- 
KAR;

Will the Minister of CIVIL SUPP
LIES be pleased to state:

(a) what has been the trends ofw+m
Frice-Index of the Essential commo

dities in the current year upto Octo
ber, 19B1 with monthly comparision 
of the last two years;

(b) whether it is a fact that the 
rising of the prices in essential com
modities has gone out of the control 
of the Goverrment; and

" (c) what concrete $teps the Gov
ernment have taken or intent to take 
to check the price-rise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHRI BRAJA MOHAN MOH- 
ANTY): (a) A Statement indicating
percentage variation in the wholesale 
price indices of selected commodities 
between April and October in 1979,
1980 and 1981 is given in the attached 
statement,

(b) No, Sir.

*
(c) Government is keeping a con

tinuous watch on the prices and 
availability of essential commodities. 
The main thrust of the Government 
policy is to increase production. The 
domestie production of certain com
modities in short supply is supple
mented ty  imports. The public dis
tribution system is being strengthened, 
and improved. The 3upply of impor
ted edible- oils to the State Govern
ments/Union Territories for the pub
lic distribution system is being con
tinued. The credit policy continues 
to be restrictive. State Governments 
are enforcing the provisions of the 
Essential Commodities Act and simi
lar other legislations.
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Statement

Trends wholesale price indices of selected commodities

Com m odity Pcrccntage variation between
April and October 

*

)979 1980 1981

A ll C om m odities . . . . . . , , - ' 17.05 +  <3-5 -1 5 0

R ic e .........................................................................................................— 22.5 4- 6.8 + 1 2 .1

W h e a t ..............................................................................................4 0.3 -*-3.9 + 3 .4

J o w a r .............................................................................................. -J-10.0 + 1 1 . 6  J 5 .4

B a j r a .............................................................................................. - 1 6 . 2  — 7 .7  -.-6.8

B a r l e y ...............................................................................................+ 1 9 .1  —0.3 —  9.8

M a i z e .............................................................................................. 7 . 1  — 7 .7  + 2 .0

R a g i .............................................................................................. - g .2 22.1 i 0.8

G r a m ..............................................................................................^ 3.5 .1  73.5 J  5,g

A r h a r .............................................................................................. - :7 .6  -| 19 .4  - 1 2 .2

M oong . . . . ' ........................................................; 0.2 — 5.0 — 7.6

M a s o o r .............................................................................................. ' 12.8 + 8 2 .9  + 1 3 .0

U r a d ..............................................................................................  8.7 — 5.3 - - 9.1

P o t a t o e s .............................................................................................. + 5 5 .6  — 85.2 + 1 6 .1

O n i o n s .............................................................................................. — 121-2 — 15.1 -'-220.3

'O ra n g e s  .............................................................................................. - 1 1 3 -2  — 4.2 + 3.1

_ Bananas — 6-3 -i-42-6 — 2.8

" M i l k ..............................................................................................+ 1 . 1  + 7 .3  4 4 . 4

E g g s ..............................................................................................+ 5 .1  -f 11 .8  + 1 2 .7

F i « h ..............................................................................................+ 2 .1  — 1.9 + 8 .7

Meat . . . ............................................................... — 0.4 — 4 .5 + 8 .0

Black p e p p e r ................................................................................... + 1 1 .5  + 1 - 5  - '7 .5

C h i l l i e s ..............................................................................................* + 1 7  4 J 8.0 + 4 2 .5

T u rm eric ..............................................................................................— 26.7 — 19*1 — 22.7

T e a ........................................................................................................ ‘- 2 Q .5  — 13.4 + 7 .6

Cofiee . . . . . . . . . .  — 1.6  — 0.2 — 1. 7

Ooal . . . . . . . . . .  + 5 8 .1  Steady Steady

'  Coke , . . . . . . . . - 4 24.3 Steady Steady

K e ro ien e ............................................................................................. + 8 .2  Steady + 1 0 .5
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Commodity Percentage variation between 
April and Octobcr

1979 1 9 8 0 1981

Alta .......................................... . . . +1-7 6-3 4  14.0

Maida . . . . . . . . -i 4.4 Steady +17.7

Suji . . . . . . . . . +12.3 —0.2 + 14.0

Biscuiti . . . . . . . . . . —1.8 + 7.1 Steady

Bread . . . . . . . +  12.4 4  9.4

S u g a r .............................................................. . . . +9.0 ■' 15.0 — 11.1

4  35.5 — 12.8

+ 82.7 —4.7

Vanaspati . . . . . . . . . +15.3 —1.0 — 1 .0

Groundnut oil . . . . . . +2.9 + 12.9

Mustard oil . . , , . . . . . -j- 20.4 + 17.2 + 103

Coconut oil . . . . . . . . . +19.5 + 25.1 —3.8

Gingelly oil . . . . . . . . . -| 25.9 —5.2 + 1-3

10.7 + 22.1

Cottonseed oil . . . . . . . . . +27.4 —0.3 + 15.0

S a l t ...................................................................... . . . +16.3 — 9 . 7 —4.3

Cigarettes . . . . . . . . . +1.3 + 12.6 + 0.4

B id i ......................................................................... . . . +5.7 4  0.8 S Leady

Cotton cloth (Mills) . . . . . . . . +4.4 + 3.6 + 5.2

K.hadi ctolh . . . . . . . . . Steady Steady 4 6.0

Hiindloom & Power loom cloth , . . . . . +6.4 4 2.8 — 1.0

Paper . . . . . . . . . . 4 14.7 —0.4 + 1.0

S unil Ash . . . . . . . . . . . +24.0 f-25.7 —8.1

Footwear K; oilier Leather products . . . , . +19.1 + 5.6 4  2.8

Drugs and incdirims . . . , . . . —0.3 + 0.7 ■ 4-6.9

Soap . . +19.2 4 4.2 Steady

Synthetic clclc^i’uts . , . . . . . +28.3 +  7 . 9 Steady

Matches . ............................................................... . . Steady — 1.0 —3.4
—1.0 + 18.0

. . + 6  7 + 2.6 +  1 .3

R aior blades . . . . . . . . . +2.3 Steady Steady

Dry cells . . . . . . . . . . + 5 .1 Steady + 0-2
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Alleged Scandals on Dairy Projects

185. SHRI VIJAY KUMAR 
YADAV: Will the Minister of AG
RICULTURE be pleased to state:

(a) whether the attention of the 
Government has been drawn to an 
article in July 1981 issue of Econo
mic Setene on the Dairy projects of 
the Dairy Board at Anand and in 
particular the closure of Dairy Equip
ment Co., imports of Stainless Steel 
barrels from New Zealand and Tet- 
rapak projects etc.; and

(b> if so, whether Government 
will order an inquiry into the matter 
at an early datt?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) The matter referred to in the 
said article do not call for any enquiry-

Recognition to Betal Leaves As 
. ‘Cash Crops’

386. PROF. SATYAGOPAL MISRA: 
Will the Minister of AGRICULTURE 
be pleased to state:

(a) whether Government have 
given recognition to betel leaves as 
‘‘cash crop?’,

(b) if not, the reasons thereof; 
and

(c) if so, what steps Government 
of India hav-' taken for the develop
ment of the bftel leaves production?

THE MINISTER OP STATE IN 
THE MINISTRIES OP AGRICUL 
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINATH
AN); (a) Yea, Sir.

(b) Question does not arise.

(c) A Coordinated Research Pro
ject on Betelvine Diseases is already 
under implementation since April

1981 at six Agricultural Universities 
in the States of Karnataka, Orissa, 
TamiJ Nadu, Andhra Pradesh, Madhya 
Pradesh and Maharashtra. The 
Council of Scientific and Industrial 
Research is also carrying out research 
on betel vin^ plantations. Besides, an 
All India Coordinated Research Pro
ject on Bettlvine Improvement under 
the Sixth Five Year Plan to improye 
betelvine cultivation at seven centres 
in India has been proposed.

Abolition of Token System for Sup
ply of D.M.S. Milk

187. SHRI K. A. RAJAN: Will the 
Minister of AGRICULTURE be 
pleased to state:

fa) whether it is a fact that the 
token system in the disribution of milk 
by Delhi Mi3k scheme has been abo
lished;

(b) if so, the reasons therefor;

(c) whether Government are 
aware thal after the abolition of 
token system, some people are procu
ring bulk of the bottles with the con
nivance of the booth holders.and sel
ling the same at premium; and

(d) if so( what steps are being 
taken to prevent such practice?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINATHAN).
(a) and (b l. Yes, Sir. With the com
missioning of Mothnr Dairy and 
improvement in total milk suoply 
position by the two city Dairies, milk 
tokens wore- withdrawn in a phased 
programmc by 7th February, 1980 
by Delhi Milk Scheme.

(c) and (A) The Depot Staff of 
Delhj Milk Scheme have been autho
rised not to supply more than six 
bottles to any customer in the princi
ple of ftrst come first served basis and 
cases of unauthorised bulk supply 
of milk by the Depot staff are prom
ptly dealt with-suitably by the D.M.S.
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Sugar-zone of Maharashtra

189. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRI
CULTURE be pleased to state;

(a) whether Government have re
cently received any proposal from 
the Government of Maharashtra 
wherein it has been pleaded that 
Maharashtra should be devided into 
three zones on the basis of recovery 
and duration of sugar crushing sea
son;

(b) if so, what are the details of 
the proposal;

(c) what decision Government have 
taken Or propose to take in the matter; 
and

(d) when and which other States 
have been divided on the above pat
tern and the reasons thereof in each 
case?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINA
THAN): (a) and (b). The Govern
ment of Maharashtra have urged the 
Central Government to demarcate 
the sugar factories of Maharashtra 
into three separate zones, for the pur
pose of fixing levy sugar prices, on 
the basis of variation in the recovery 
of sugar and the duration of the cru
shing season in different regions of 
the State.

(c) Since the 1980-81 season, the levy 
sugar prices are being determined on 
the basis of the recommendations of 
the High Level Committee which went 
into the cost structure of the industry 
and submitted its report to Govern
ment in October, 1980, This Committee 
recommended a single zone for the 
Maharashtra factories. Sinee the de
mand for sub-zoning of the State has 
not been considered afresh by any 
expert body. Government have not 
found it possible to accede to the de
mand for the present.

(d) Uttar Pradesh and Bihar were 
demarcated int3 sub-7.ones in 1969-70 
on the recommendation of an expert 
body, namely, the Tariff Commiss.ion.

Scheme to give Irrigation Facilities 
to Additional Land

190. SHRIMATI JAY ANTI PAT
NAIK:

SHRI VIRBHADRA SINGH: 

SHRI T. DAMODER REDDY:

SHRI G, NARASINGHA 
REDDY:

Will the Minister of IRRIGATION 
be pleased to state:

(a) whether it is a fact that his 
Minstry is going to launch a new 
water scheme: to give irrigation facili
ties to an additional 25 million hec
tares of land;

(b) if so, the amount earmarked 
for the imp!ementation of such ground 
water scheme;

(c) the total hectares of land that 
can be irrigated in various States on 
implementation of such scheme;

(d) the expected time of the comp
letion of the survey in various rivers 
for this purpose; and

(e) the details about the imple
mentation of such proposal?

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z. R. ANSARI); (a) to (e). 
The Government have formulated a 
National Perspective for Water Re
sources Development which envisages 
creation of optimum storages on va
rious rivers wherever feasible and 
transferring after meeting the local 
needSj the surplus flows for utilisation 
in deficit regions by constructing 
inter-connecting links. As per rough 
estimates the implementation of the 
scheme is expected to cost about Rs.
50,000 crores based on present day 
prices. The proposal envisages irriga
tion in an additional area of 25 million
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hec, by surface flows apart from 10 
million hectares by increased use of 
ground water. The proposal also en
visages generation of about 40 million 
Kw of power. Initially, it is proposed 
to take up survey and investigations 
for creation of storages on and inter
linking of Peninsular rivers. For this 
purpose it has been decided to cons
titute a National Water Development 
Agency as a Society to be registered 
under the Societies Registration A ct 
I860. The scheme of surveys anti in
vestigations is estimated to cost about 
Rs. 107 crores and the work is expec
ted t0 be completed in a period of 
about 7 to 10 years. Various steps 
necessary for constitution of the 
Agency are being taken.

Dearth of Trained Personnel in 
Marine Fisfhing

191. SHRIMATI JAYANTI PAT
NAIK: Will the Minister of AGRI
CULTURE be pleased to state:

(a) whether Government are 
aware of the fact that there is a 
dearth of trained personnel in marine- 
fishing in various States; .

(b) if so, the steps Government 
have taken so far or propose to take 
to make available more number of 
trained personnel in this trade; and

(c) the details thereof?

t h e  MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINATHAN):

(a) Yes, Sir.

(b) and (c). Government of India 
have two Institutes at present, viz., 
Central Institute of Fisheries Educa
tion, Bombay, and Central Institute 
of Fisheries, Nautical & Engineering 
Training, Cochin which conducts 
training courses in marine fishing.

The Central Institute of Fisheries 
Education at Bombay conducts a two- 
year course in Inland and Marine

Fishing. 40 candidates are admitted 
every year.

The Central Institute of Fisheries 
Nautical and Engineering Training 
at Cochin and its unit at Madras con
duct courses on Fishing Secondhand 
(15 months), Engine Drivers of fish
ing vessels (15 months^ Boat Building 
Foremen (15 months), Shore Mecha
nics (12 months) Gear Technicians 
(9 months). Radio Telephone Opera
tors (9 months) and Teachers Trai
ning (6 months).

To bridge the gap of availability 
and requirement of trained personnel, 
a new unit of the above Institute has 
recently been opened at Visakhapat- 
nam. It has started functioning from 
1st October, 1981. It conducts courses 
for Fishing Secondhands and Engine 
Drivers of fishing* vessels only at 
present.

Inservice trainees are sponsored by 
State Governments for various courses 
at the above two Institutes. A limited 
number of private candidaes and 
foreign candidates are also admitted.

To meet the shortage of trained 
personnel in marine fishing, there art 
training Centres in the States of 
Gujarat, Maharashtra, Goa, Karna
taka. K&rala, Tamil Nadu, Andhra 
Pradesh, Orissa, Lakshadweep and 
Andaman & Nicobar Islands where 
the candidates are trained in marine 
fishing like operation of mechanised 
boatst navigation etc. Many of theie 
candidates get the opportunities for 
higher training at Central Institutes 
mentioned above.

Report of working Group on Gro wth 
of Private housing

192. SHRI JAGDISH TYTLER: Will 
the Minister of WORKS ANT> 
HOUSING be pleased to state:

(a) whether the Working Group ap
pointed by the Government to stimu
late the growth of proviate housing 
has submitted its report;
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(b) if so, main findings thereof; and

(c) the action taken by Govern
ment thereon?
.TH E MINISTER OF PARLIAMEN

TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) Yes, Sir. .

(b) The Working Group has inter- 
aliu recommended setting up of a 
specialised financial institution with 
a 3-tier set up for housing finance; 
provision oi fiscal incentives ror 
promotion of investment ia housing j 
setting up of a Mortgage Insurance 
Coiporation; liberalisation oi Acts re
lating lo rent control and acquisition 
and development of lands etc. and 
more emphasis on land development 
and Sites and Services schemes.

(c) The recommendations of the 
Working would "be circulated to con
cerned Ministries./Agencies etc. for 
appropriate action.

Modernisation of rice mills

193. SHRI JAGDISH TYTLER: Will 
the Minister of AGRICULTURE be 
pleased to state:

(a) whether Government are consi
dering the modernisation oi rice mills 
with a view to reduce wastage and 
loss in paddy processing and also for 
the better utilisation of the by-pro
ducts; and

(b) if so, the details thereof?

THE MINISTER OF STATE lN
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION fSFTRI R. V. SWAMINATHAN):
(a) and (b). Yes, Sir. Legislative
measures were taken fiTthia regard by 
amending suitably the Rice Milling 
Industry (Regulation A Licensing)
Rules, 1959 first on 1-5-1970 and again 
on 20-7-1976. The amendments pro
vided for instaliatton of modem mills 
and progressive replacement of con
ventional TSullers, huller-cum-jhel- 
lers and shelters type of rice mills :->y 
rubber roll spellers or centrifugal rie- 
huaker along with paddy cleaners

and paddy separators over a period of 
five years. However, keeping In view 
various representations received from 
the State Governments and the Rice 
Mill Associations, this period has 
finally been extended upto 29th July, 
1983 in the case oi single huller mills 
and upto 31st July, 1982 in the case of 
other traditional mills. Single huller 
mills already estiibLshed in tubal or 
hilly areas are exempted from the pro
visions of modernisation.

Levy tu Maximising Fiociinnent of rite

, 104. SHRI JAGDISH TYTLER;
SHRI ARJUN SETHI:

Will the Minister ot AGRICULTURE 
be pleased to stale:

(a) whether Government have 
asked the paddy growing Slates to 
formulate draft levy orders to maxi
mise the procurement of rice;

(b) whether Government have also 
asked the States concerned to impo
se a levy on mills to ensure timely 
collection of paddy/rice in sufficient 
quantities; and

(c) if so, the reaction oi the Stcite 
Governments to this in detail?

TIIE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN): (a) 
and fb). Yes, Sir.

fc) As advised by the Con.rai Gov
ernment, the State Governments have 
imposed levy on rice mil!s and the 
rates of levy imposed by the various 
State Governments vary from 50 per 
cent to PO per cent.

Protection o f sal tree
195. SHRI ARJUN SETHI: Will the 

Minister of AGRICULTURE he pleased 
to state;

(d) whether Government are aware 
that the sal, a tree in extrieably lin
ked with Tribal life and lore is facing 
extinction because of neglect and in
discriminate exploration of jungle 
wealth;
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(b) whether it is also in the notice 
of Government that known as the jun
gle wealth and the King Tree of the 
Orissa forests, the sal nourishes a 
great deal the economy of tribal copu
lation where men, women and chil
dren collect its leaves to prepare leaf 
plates and cups and sell its stem for

. clearing teeth ^ui eke out a living;

(c) whether it is also a fact that a 
major chunk of virgin ssl forests face 
the threat of derudation from the 
growing population, retention of agri- 
I'uiture and various other factors; and

(d) if so, the steps Government hav<? 
taken or propose to take effective 
measures to protect these monumen
tal trees either by purchasing them 
from the villagers and maintaining 
them in the 'standing state* or through 
some other legal measures?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUIa- 
TURE a n d  RURAL RECONSTRUCT- 
TION (SHRI R. v . SWAMINATHAN):
(a) There is no such threat of ex
tinction.

(b) Yes. Sir.

(c) All forest areas in the country 
face threat oi growing population ares- 
sure.

fd) Virgin sal forests are already 
under the charge of the Forest Depart
ments of the States. Hence, the ques
tion of purchasing them does not 
arise,

DDA Shalimar Bagh flats

196. SHRi K. PRADHAN1: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) whether it is a fact that most 
oi the MIG and LIG, DDA Flats in 
Shalimar Bagh, Delhi the possession of 
which were given to allottees during 
the last three months are still not 
complete in many respects;

(b) whether complaints for repairs/ 
Provision of necessary fixtures and

other jobs received from allottees are 
not attended to £y the staff on cite: 
Jf so number of cases brought to fhe 
notice of DDA authorities during the 
said period; and

(c) what action is beinfj taken by 
Government to direct the DDA to en
sure proper and prompt action on 
complaints of rl-ottces and to remove 
ihelr grievances?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND WORKS AND 
HOUSING SSHRI BHISHMA NARAIN 
SINGH); (a 1 The DDA has reported 
that the .flats are complete in all res
pects.

(b) The DDA ftas reported that 
complaints are attended to promptly 
by the site staff and that complaints 
in respcct of 43 flats were received.

(c) It hns lieen reported by the DDA 
that an Enquiry office is functioning 
at site, where the complaints of allot
tees are attended lo.

Mineral loss due to soil Erosion

1P7. SHRI RASHEED MASOOD. 
Will the Minister of AGRICULTURE 
be pleased to state;

(a) whether any assessment h.iS 
been made with legard to annual loss 
being suffered by the country on soil 
erosion and the consequential loss of 
mineral contained in the soil;

fb) if so, the estimated loss sulTered 
by the country during the last three 
years; an>i

(c) the steps taken or proposed to 
be taken by the Government in th<* 
matter?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINATHAN): 
fa) and (b). In absence of systema
tic surveys for the country some as
sessment of the problem of soil erosion 
end consequential loss has been made



i f  7 Written. Answers NOVEMBER 23, 1981 Written .Answers 288

by collating and extra-polating avai
lable information. An estimated 150 
million hectares are subject to water 
and wind erosion while another 25 
million hectares are found to be ali- 
ected by problems of shifting cultiva
tion, ravines and gullies, alkalinity 
and salinity, water logging, etc. Land- 
ure-wise, about 105 million hectares 
of cultivable land, including perma
nent pastures, 19.5 million hectares ot 
forest lands and 7.9 million hectares 
of non-cultivable lands, are subject to 
these problems.

On the basis o£ results obtained 
through research an estimated 6,000 
million tonnes of soils containing 
about 8.4 million tonnes of nutrients 
(2.5 million tonnes of nitrogen 3.3 mil
lion tonnes of phosphorus an3  2,6 mil
lion tonnes of potassium) are being 
lost every year from, cultivable lands 
alone, Similarly, production of food- 
grains, fodder, firewood and other raw 
materials worth Rs. 157.0 crores (esti
mated) is being lost annually by not 
reclainming and developing qullies 
and ravines.

(e) The urgency of providing ap
propriate conservation treatment to 
affected areas has engaged the atten
tion of Ihe Government right from 
the First Five Year plan. A number 
of programmes have been launched 
under Central and State Sectors to 
check soil erosion. By 1979-80 an 
area of 23.40 million (hectares has been 
treated with an expenditure of Rs, 
664 crores under central and State
Sector schemes. During the Sixth
Plan period it is envisaged to treat 
an additional area of 6.5 million hec
tares with an outlay of Hs. 433.57 
crores both under Central and State 
Sectors.

Formulation of Housing Scheme to 
Homeless people by Central Gov- 

eminent

199. SHRI MOHAMMAD ASAR
AHMAD: Will the Minister of
WORKS AND HOUSING be pleased 
to state:

(a) whether the Central Govem- 
luent have formulated any housing

scheme under which housing facility 
would be made available to the 
homeless people in the development 
areas; and ’

(b) if so, the cost of the residential 
houses to be built under the said 
scheme and the criteria for their 
allotment?

' ' •
THE MINISTER OF PARLIAMEN

TARY AFFAIRS A im  WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): (a) and (b)-
The Sixth Five Year Plan in
cludes a Scheme in the State 
Sector for the Provision of House 
Sites-cum-House Construction Assis- 
a part of the Minimum Needs Program
me. The scheme envisages allotment 
of free House-Site measuring about 
100 Sq, yds. with approach roads, and 
a well for a cluster of 30-40 houses at 
a cost of Rs. 250/- per family. For con 
struction of houses thereon a subsidy 
of Rs. 500/- is to be provided to the 
allottees.

Linking drought, floods, Irrigation, 
Energy and Agriculture to boost 

Agricultural Production

199. SHRI MOHAMMAD ASRAR 
AHMAD: Will the Minster of AGRI
CULTURE be pleased to state:

* (a) whether any formulation is 
under consideration of the Govern
ment to link drought, floods, irriga
tion, energy and agriculture to boost 
agriculture production in order that 
agriculture production is not affected 

and the farmers are saved from all 
calamities; and

(b) if so, full details thereof?

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN); (a) 

and (b). Government have under 
active consideration a proposal to 
constitute an Inter-Ministerial Com
mittee comprising the Secretaries
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In-charge of the Department of Agri
culture & Cooperation, Department 
Of Agricultural Research & Educa
tion, Department of Food and Minis
tries of Irrigation, Rural Reconstruc
tion, Energy, Chemicals and Ferti- 
liesers and Petroleum as well afi
representatives of the Central Electri
city Authority, Central Cfroundwater 
Boaro, Central water Commission
and Railway Board, to review perio
dically the agricultural situation in
the country with a view to resolving 
the problems faced by fanners in TK<* 
matter of Agricultural inputs, irriga
tion, electricity and diesel. Besides, 
arrangements already exist to depute 
Central Teams to make on-the-spot 
assessment of the situation caused by 
natural calamities like drougt, floods 
etc., on receipt of memoranda from 
the affected States, and to recommend 
suitable ceilings of expenditure for 
relief and rehabitation operations.

Irrigated and Uni rri gated Land

300. SHRI MOHAMMAD ASRAR 
AHMAD: Will the Minister of IR
RIGATION be pleased to state:

(a) the area and percentage of cul
tivated land in each State as on 1st
April, 1981;

(b) the area and percentage of irri
gated and unirrigated land in each 
State as on L April, 1978, 1979, 1980,
1981 fifld October, 1901;

( c) the percentage increase ip irri
gated land during the aforesaid years;

<d) the projects or schemes spon
sored by the Central Government to 
increase irrigation and agriculture 
production during the last five yeari 
how far these projects and schemes 
have been successful in each State; and

(e) tfie amount of money involved 
in each of the above project and sche
mes aforesaid' fo r  the complete Imple
mentation of the project and the sche
me and how much has-«o far been, 
spent' on each ot tKe aforesaid sche
mes and projects?

' THE MINISTER OF STATE tk THB 
MINISTRY 'OF IRRIGATION I SHRI 
Z. R, ANSARI): (a) Land use statis
tics are compiled by the Economic and 
Statistics Division of . the Department 
o f Agriculture. The latest available 
statistics is for the year 1977-78. This 
information is given in enclosed State
ment-!, [Placed in Library. See No. 
LT-201V81). -

(b) The information regarding irri
gated and unirrigated lang la not yet
available as mentioned in (a) above-. 
However information regarding irri
gation potential created and yet to be 
created and their percentages are given 
in Statements it and i l l  gndosed, 
[Placed In Library. See No. LT-2911/ 
81], ‘

(c) Percentage increase in irrigation 
potential created is as under:—

19 78 2.06
1979-80 1.S0
1980-81 2.15 -

(d) to (e). The information is being 
collected and will be laid on tho Table
of the House.
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Approval of Jrrifati&n Projects

304. SIUU A. C. DAS;

SHRI K. PRADHANI:

"Will the Minister of IRRIGATION 
l>e pleased to state:

■■ (a) the total number o| the irrigation
■projects o i various States approved by 

‘ the Planning Commission during 
3981-82;

<b) the number and the names of 
the irrigation projects of Orissa await

- ing the approval of the Planning Com- 
Jnission;

<c) the name of the irrigation pro
jects of Orissa that are in various 
stages of implementation; and

<d) the details thereof?

* THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z, R. ANSARI): (a) 41 Irrigation pro
jects •£ various States have been ap

proved by th* Planning Commission 
-during the year 1981-82 (that is from 
. 1-4-1081 to date).

(b) Only one irrigation project 
namely "Samakoi Irrigation Project”

' which have been cleared by the Advi
sory Committee is awaiting approval

- of the Planning Commission.

(c) and (d). A  statement U laid on
t h e  T a b le  s f  t h e  H ou se . [P la ce d  In 

' Library. Sea No. LT-2913/81J.

• - Tuna Fishing • *

205. S lin i A. NEELALOHITHA- 
DASAN NADAR: Will the Minister of 
AGRICULTURE be pleased to state:

(a) whether it is a fact that some of 
the world’s best Tuna resources lie in 
the Indian Ocean and fishermen of 
foreign countries like Japan, Taiwan, 
USSR etc., made big catches of tuna * 
from fishing grounds in the Indian 
Ocean from within the 200 mile limit 
from IniSa’s West coast; and

(b) what progress has India made 
in Tuna fishing?.

THE MINISTER OF STATE IN THE 
MINISTRIES OF AGRICULTURE 
AND RURAL, RECONSTRUCTION 
(SHRI R. V. SWAMINATHAN); (a) 
According to the assessment of the 
Food and Agriculture Organisation of 
tile United Nations, the annual poten
tial for tuna in the Indian Ocean is in 
the region of about 5.8 lakhs tonnes. 
The latest available figure Of tuna 
catches from the Indian Ocean is 1.83 
lakh tonnes. Countries like Japan, 
Taiwan and South Korea have been 
fishing fox tuna in the Indian Ocean 
largely in International water*.

(b) The all-Iodia tuna landings 
showed a progressive trend from 3.015 
tonnes in 1970 to 23,273 tonnes (pro
visional) in 1879. In India there is no 
organised fishery for tunas except in 
Lakshadweep. Fisheries Department 
of Lakshadweep Administration has 
Introduced about 192 mechanised boats 
for tuna through subsidies and loans 
for purchase of boats. For develop
ment of tuna resources, the Govern
ment of India have taken steps to

■ survey the eea and have a scheme of
■ permitting foreign fishing vessels on

charter for exploitation of these re
sources. *%
Assistance to K oala Public Distil
' btrtion (ystun

206. SHRI A. NEELALOHITHAD-
SAN NADAR: W ill tfie M inister of

'  CIVIL SUPPLIES be pleased to state:

(a) is it not e fact that the Govern
ment of Kerala was able to control tb»
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prices duririg laat On am. Season 
through the Maveli Stores and Onam 
Markets, as a part of the Public Dis
tribution System while the whole 
country was facing inflation;

(b) if so, whether Government of 
India propose to finance the Govern
ment of Kerala to carry on the Public 
Distribution System on a large scale; 
if so, the details of the assistance; and

(c) whether Government of India 
will ask the other State Governments 
to follow Kerala in this respect?

THE DEPUTY MINISTER IN THE 
MINISTRY OF CIVIL SUPPLIES 
(SHRI BRAJA MOHAN MOHANTY):
(a) to (c). Government of India 
made advance allocations 0f some of 
the selected essential commodities to 
the States and Union Territories and 
took other necessary steps to ensure 
availability of these commodities dur
ing the festival season. Government 
of Kerala was able to distribute these 
commodities through the Public Dis
tribution System which kept prices 
generally in checS as in many other ■ 
States during the festival season. Al
though there is no specific scheme to 
assist the State Governments to meet 
the operational requirements of the 
Public Distribution System the States 
are obtaining finances from Banks. 
The State Governments are periodi
cally being advised to streamline the 
Public Distribution System according 
to the general guideline® issued from 
time to time.

Vizhinjam Fishing Harbour

207. SHRI A. NEELALOHTTHAD- 
ASAN: NADAR; Will the Minister of 
AGRICULTURE be pleased to state;

(a) what is the reason for the de
lay in giving sanction to the 2nd 
and 3rd stages ot the Vithinjnm 
Fishing Harbour Project of Kerala 
by the Government of India; and

(b) is it not a fact that various ex
ploratory fishing organisations of 
Government of India have already 
assessed the fishery resources In the 
*»a of Vizhinjam; if go, reasons why

Government -of Iadia - are delaying 
the sanction? - . .

THE MINISTER OF STATE OT 
THE MINISTRIES OF AGRICUL
TURE AtfD RURAL RECONSTRUC
TION (SHRI R. V. SWAMINA
THAN): (a) The .project envisages a 
large outlay of Rs. 327.5 lakhs. It re
quires full justification from both the 
engineering ang economic feasibility 
angles. Theae are being -examined 
in consultation with State Govern
ment and Central Government Or
ganisations such as Exploratory Fish
ery Ptoject, Pre-Investment Survey 
Project on Fishing Harbours etc.

(b) The 1st phase of the harbour 
was completed in 74-75 after having 
incurred an expenditure of Rs. 220 
lakhs. It was designed to cater to 
the requirements of both mechanised 
and non-mechanized boats. However, 
after the completion of the harbour, 
it has not been utilized fully. Ex
ploratory data has been collected by 
various agencies, yet before taking 
a decision to invest such a large am
ount as mentioned above, it is ne
cessary to have adequate resources 
data off Vizhinjam particularly in 
regard to Prawn and other resources. 
These are to be collected before 
taking a view on the project at Viz
hinjam.

Pest attack on standing Kharif ' 
Paddy Crop

208. SHRIMATI GEETA MUKH- 
ERJTEE: Will the Minister o f AGRI
CULTURE be pleased to state;

(a) whether Government are aw
are that agriculture productions in 
wide areas of the country are reel
ing under a severe and wide-spread 
viral pest attack on the standing 
kharif paddy; crop; t

(b) if so, what are the preliminary 
estimates of crop loss in different 
States;

(c) what actions have been taken 
to diagnose the recent attack ami 
suggest remedial (curative & pre
ventive) measures and
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‘  (6) whether cropt insurance b e n e 

fits on an emergency footing is be
ing considered to relieve the afflicted 
peasantry in affected areas?

THE MINISTER OF STATE IN ' 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINA- 
TH AN): (a) A  viral disease o f paddy 
commonly known as Rice Tungro 
Virus (RTV) appeared during the 
kharif in isolated pockets ot West 
Bengal, Bihar, Andhra Pradesh and 
'Jamil Nadu, in light to moderate in
tensity.

(b) No precise estimates of crop 
loss in different States are availa
ble.

(c) The Directorate of Plant Pro
tection Quarantine & Storage, under 
the Ministry of Agriculture, is con
ducting Tegular surveys on paddy 
in collaboration with 12 paddy grow
ing States for pest monitoring and 
forewarning. The disease incidence 
was detected at the initial stage dur
ing first fortnight of September, 19B1, 
and the States adopted timely plant 
protection measures to -check the sp
read of the disease. The I.C.A.R. 
Scientists also visited the disease af
fected areas in West Bengal and Bi
har for investigations and advised 
the States to contain the spread of 
the disease

to) No, Sir.

Working' of Urban Land Ceiling Act 
in States

209. SHRI CHANDRABHAN ATH- 
ARE PATIL:

SHRJ BALASAHEB VIKHE 
PATIL;

Will the Minister of WORKS AND 
HOUSING be pleased to state;

(a) whether Government have re
ceived any reports about the progress 
*0  far made in the working of Urban

L a n d  C e i l i n g  A c t  in e a c h  S t a t e  a n t i  

i f  s o ,  what a r e  t h e  d e t a i l s  i n  t b i s  

regard; " '

(b) whether the State Government 
have intimated any defficulties and 
procedural rigorous experienced by
them in the implementation of the 
various provisions of the Act;

(■c) if so, what are the details in 
this regard!; 1

(d) what action Government have 
taken in the matter;

(e) whether Urban Land prices 
in Delhi, Calcutta and Bombay and 
other capital cities have abnormally 
increased during the last two years; 
and

(f) if so, steps Government have 
taken or propose to take to check 
the rise in land prices?

THE MINISTER OF PARLIA
MENTARY Af'FAIRS AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH); (a) Yea, Sir.
A Statement showing the progress 
of implementation of the Act as on
1-11-8L ig annexed. [Placed in Lib
rary. See No. LT-2914/81.]

(b) to (d). The State Govern
ments have from time to time brou
ght to the notice of the Central Gov
ernment several anomalies and lacu- 
me in the Act as well as procedural 
difficulties, such as definition of fa
mily, vacant land, application of the 
Act to agricultural lands ceiling li
mit for family, inadequate payment 
of amount, etc. Appropriate reme
dial measures have been considered 
and the proposal to amend the Ur
ban Land Ceiling and Regulation Act 
is in process.

(e) and (f). The price- rise appears 
to be due to general inflationary 
trends and low availability of plots 

for free purchase. As regards Delhi, 
about 23,00o plots had been allotted 
by the D.D.A. to persona belonging
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to  lower-income group and middle in
come-group upto the Slat March, 
1981, on pre-determined rates. In 
addition to this, about 2 lakh plots 
measuring 25 sq. yards and 80 
flq. yds. were allotted la resettle
ment colonies on nominal licences 
fee basis.

About 3670 acres of land has been 
allotted to House Building Cooperative 
Societies by the Delhi Administration 
and D.D.A., for development of about
28,000 residential plots.

Further, the D.D.A. has launched an 
ambitious residential scheme known as 
‘Rohtni’ for allotment of 1,17,000 resi
dential plots under L.I.G., M.I.G. and 
Janata Categories and about 17X00 
dwelling units in Group Housing. This 
programme apart from going a long 
way to solving the residential problem 
la expected to result in reducing the 
prices of land.

As regards land prices in Bombay, 
Calcutta and other capital cities, 
‘land* being a State subject, it is 
for the State Governments concern
ed to tackle the problem.

National Rural employment 
programme in Orissa

210. SHRI HARIHAR SOREN; Will 
the Minister of RURAL RECONST
RUCTION be pleased to state:

(a) the names of the districts of 
Orissa where National Rural Emp
loyment Programmes have been taken 
up;

(b) what are the' different rural 
reconstruction and rural employment 
programmes undertaken In Keonjhar 
district of Orissa in last six months of 
this financial year; and

(c) the details thereof?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI BALES HWAR RAM); 
X*) Works under National Rural Em

ployment Programmes have been taken 
up in all the districts of Orissa,

(b) and (c). Information is being 
collected and will be laid on the 

Table of the House.

Western Kod Cuwf

211. SHRI BHOGEN’DRA JHA: 
Will the Minister of IRRIGATION 
be pleased to refer to the reply given 
to Unstarred Question No. 2038 on 
31 August, 19B1 regarding curve ot 
Western Kosi Canal and state:

(a) whether examination of the 
points regarding substandard bricks 
and cement, proper alignment of 
the Western Kosi Canal he tween 
R.D. 131 and 249.70, non-completion 
of the canal east of river Kamla 
and in the Napalese territory has 
since been completed;

(b) if so, result thereof and if not, 
reasons for delay; and

(c) in accordance with the reply 
given by the Minister on 2 Septem
ber, 1981 during half-an-hour discuss- 
sion 'whether the revised Kosi Cont
rol Board has since met and whether 
entry 56 of the Constitution is being 
amended; if so, details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF IRRIGATION (SHRI 
Z.R. ANSARI): (a) and (b) The
Chief Bngineer, Western Kosi Canal 
Project, Bihar has intimated that 
complaints about use of substandard 
bricks and cement are not based 
on facts. He has further stated that 
the work is being supervised, apart 
from the Held Engineers, by Quality 
Control Organisation of the Project and 
is also inspected by the Vigilance or
ganisation of the State occasionlly. 
The realignment of the Western Kosi 
Canal between R.D. 131 and 249.70 
and th« design of the cross drainage 
structure at Kamla river crossing, 
ar6 being considered by the State-'
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Government la consultation with
the Ctntral Water and Power Re
search Station, Pune. Aa per the
programme prepared by the State
Government, the portion of the main
Canal along with Distribution System
upto Kamla crossing is expected to be
completed by 1985. The work of the
main Canal along with structures In 
Napal territory Is planned to be
completed by 1983, ’ . '

(c) Bihar Government have recons
tituted the Kosi Control Board. So far,
no meeting of the reconstituted Con
trol ‘Board has been held. There is
no proposal under consideration of
the Government to amend Entry 56 
of the Constitution.

Area under Forest

212. SHRI R. P. GAEKWAD; Will
the Minister of AGRICULTURE be
pleased to state: ‘

(a) ‘the percentage of areas under
forest out of the total areas in ■ the
country and in Gujarat;

(b) whether this percentage falls
short of the minimum standard of per
centage required under the Act;

(c) if so, whether sharp decline in
the areas under forests Is not a mat
ter of concern in view of erratic wea
ther conditions and dependents of
agriculture on the vagaries of mon
soon; and

(d) if so, steps taken or proposed
to be taken to preserve existing for
est areag from further damage in
cluding measures to impose restric
tions on felling of trees belonging
to even private people?

THE M INISTER OF STATE IK
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINA
THAN): (a) The percentage of for
est area to total area in the country
la 22%. In the case of Gujarat StaU
it is 0.0 pep cent.

(b) No minimum standard for for
est area has been specified in the In
dian Forest Act, 1927. National Forest
Policy 1952 has however recommend
ed that in the plains, the area under
forests should be 20 per cent of the
total area and in the hills, it should
be 60 per cent so that the overall area
under forests is 33-113 per cent of
the total area.

(c) Yes, Sir.

(d) Government of India have re
peatedly advised the State Govern
ments to preserve the forest areas
and also to increase the area under
forests. In 1980 the Parliament pas
sed the Forest (Conservation) Act,
1980, According to the provisions un
der this Act, no forest land or por
tion thereof may be used for any
non-forest purpose without the prior
approval of the Central Government;
further, the State Governments are
no longer competent to dereserve a
Reserve Forest without prior approval
of the Central Government. As for in
creasing the area under forests, the
Social Forestry Programme has been
taken up in a big way. During VI
Five /Year Plan period, about 15J3

lakh ha. are expected to be covered
under this programme.

In addition, a comprehensive revi
sion of the Indian Forest Act is under
consideration of Government with a 
view to provide better protection to
the existing forest areas and also to
restrict/regulate felling of trees on
private lands. The States of Rajasthan
Gujarat, Maharashtra and Uttar P r*-
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desh already have specific laws to re
gulate felling of trees on private 

lands.

Sugar Policy

~213. SHRI GAEKWAD: W i« I
the Minister of AGRICULTURE t e * 
pleased to state:

• (a) -whether it ig a fact that the 
present policy of partial control and 
dual pricing system of sugar ha» 
paid rich dividends in bringing down 
th& prices of sugar in the open market 
which was Rs. 11/- per Kg. in October* 
1880 to Rs. 6 /- per Kg. in October, 
1981; and

(b) if so, other steps being taken 
t0 stabilise the prices and to ensure 
free availability of sugar?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINA

THAN): (a> and (b). The policy of 
partial control with a dual pricing 
system couple^ with a judicious re
gulation of monthly releases o f free- 
sale sugar, has been instrumental in 
keeping the open market prices of 
sugar within reasonable limits.

During the period from 1st Septem- 
"ber, to 15th November 1980 the entire 
free-sale sugar was distributed 
through the State Governments, un
der the Voluntary Price Regulation 
Scheme, at retail prices fixed around 
Rs. 8/- per Kg. In October, 1981,
the month-end retail prices of free-
sale augar in important markets ran-' 
ged between Rs. 5.40 and Rs. 6.20 
per Kg.

The import of about 2.00 lakh
tonnes of Sugar in 1980-81 has contrl-

' buted to augmentation of the availa
bility and stabilization of the price of 
sugar. During the sugar year 1981-82, 
a record sugar production of 6S to 67 
lakh tonnes is expected. '
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Implementation of Food for Work 
Programme in Manipur

215. SHRI P. K. KODIYAN; Will 
the Minister of RURAL RECONST
RUCTION be pleased to state:

(a) whether Government’s atten
tion has been drawn to the news 
published in Indian Express dated
22 September, 1981 about the report
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o f the Comptroller and Auditor Gene- _ 
ra i‘of India on the implementation of 
Food for Work Programme in Mani
pur; end

- •  -

(b) if so, the detail* thereof and 
■action taken by the Government 
thereon?- ' ■

THE MINISTER OF STATE IN
t h e  m in is t r ie s  o p  a g r i c u l 
t u r e  AND RURAL RECONSTRUC
TION (SHRI BALE&HWAH RAM-):
(a) and (b). Yes, Sir. This report men

tions that the Government of Mani
pur w h ich  received 4000 tonnes of 
foodgrains did not report the assets 
created by them. The State Govern
ment has since been reminded to fur
nish this information and also told 
that no funds/Soodgrains will be 
-provided to the State under the pro. 
.gramme until the requisite report ii 
furnished by them.

Speedy implementation, of Projects

216. SHRI K. LAKKAPPA: Will the 
Minister of AGRICULTURE be pleased 
to state what specific measures are 
proposed for speedy implementation 
o f projects efficiency in water manage
ment and implementation of the re
commendations of the Flood Com
mission?

THE MINISTER OF STATE IN 
THE MINISTRY OF IRRIGATION 
(SHRI Z, R. ANSARI): The follow
ing specific measures have been take*1 
for speedy and efficient water mana
gement in irrigation projects: -

(i) Extending the canal system 
from the existing 40 hectares block 
outlet to 5 to 8 hectare block outlet 
as the cost of the project;
(ii) Implementation of Command 
Area Development Programme by 
way of constructing field channels, 
field drain*, land levelling and land 
shaping;

(iii) Modernisation o f existing 
irrigation systems by providing 
control structures and lining _ of 
canals where necessary; and

^iv) Introduction of warabandi 
system of supply of irrigation water.

The recommendations made by the 
Rashtriya Barh Ayog were examined 
in detail by two Special Inter-Minis
terial Committees set up by the 
Government of India, which also had 
the benefit of discussions with Senior 
Oflceis o f the State Governments as 
well as the written comments of most 
of the States. Based on such in-depth 
study and advice, tbe Committees 
considered each recommendation and 
indicated^ the manner and extent to 
which it should be implemented and, 
the modus-operandi for the purpose. 
After considering the recommenda
tions of the two Committees, the fur
ther action to be taken for implemen
ting the recommendations of the 
Ayog, suitably modified or amended 
where necessary, was decided upon 
and tbe guidelines and instructions 
for the purpose have been issued on 
26th September 1981 to tbe State 
Governments and concerned Depart
ments /Agencies of the Central Gov
ernment. They have been requested 
to take action expeditiously to Imple
ment the recommendations and send 
periodical reports on the programme 
envisaged for the implementation of 
each item and the progress thereon. '

Plan Projects Discussed by Irrigation
. Ministers

217. SHRI JAGDISH TYTLER:

SHRI GHULAM RASOOL 
KOCHAK:

SHRI CHINTAMANI JENA:
SHRI DAULAT SINGHJI 

JADEJA:

SHRI MOHAN LAL PATEL:
m ' 1

Will the Minister of IRRIGATION 
be pleased to state;

(a) whether there was a conference 
of Irrigation Ministers In the month 
of September, 1581 where Irrigation 
and Flood Control Programmes were 
discussed;
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(b) the details of tha conference;
and ■

(c) the salient points along with 
measures proposed to be taken for 
better irrigation and flood control 
in Indi*?

THE MINISTER OF STATE IN 
THE MINISTRY Or IRRIGATION 
(SHRI Z R. ANSARI): (a) Yes. Sir.

(b) The Conference wag held in 
New Delhi in Vigyan Bhawan on 
30th September, 1881, It was presided 
over by the Union Minister of Agri
culture and Irrigation. Minister of 
State for Irrigation also attendee the 
Conference. It was attended among 
other by 34 Ministers from 21 states 
and Union Territories. The Confe
rence was preceded by two days offi
cial discussions on 28th and 29th 
September, 1981, which was presided 
over by the Secretary, Ministry of 
Irrigation and was attended by the 
officers 0f  the Central Government 
a iy  Secretaries and Chief Engineers 
from the State Governments and 
Union Territories.

(c) The matters concerning 
major, medium and minor irrigation; 
flood control; command area develop
ment and efficient water management 
were discussed in the Conference. 
The Conference passed 12 Resolutions 
which embodied the review of the 
action taken on the resolutions passed 
in the Fifth Conference, review of 
the programme and progress for 
1980-81 and 1981-82 and programme 
for 18B2'83, efficient water manage
ment, co-operation of the States in 
the task of National Water Develop
ment Agency, recommendations of 
the Rashtriya Barh Ayog, training 
of engineers, building of data base, 
drainage of Irrigation commands, in
troduction of modern techniques in 
water management, scarce materials,
taking over of useable exploratory 
tubewella and expediting procedures 
for release of forest land. The Reso
lutions provide that much greater 
attention would be paid to more 
efficient usa of water and Introduction

of modem techniques in planning 
and implementation and operation o t 
Irrigation systems. Drainage would 
be paid much greater attention and 
so also flood control and Rashtriya 
Barh Ayog’s recommendations would 
be implemented expeditiously.

Hotel at Mandir Mats, New Delhi

218. SHRI RASHEED MASOOD: 
Will the Minister of WORKS AND- 
HOUSING be pleased to state:

(a) whether it is a fact that despite' 
objections raised by the Urban Arts 
Commission, the Town and Country 
Planning Organisation and the Kali 
Bari Mandir the Delhi Development 
Association changed the Master Plan 
and allowed the construction of a 
hotel on Mandir Marg which was 
earmarked for religious and institu
tional use; and

(b) if so, reasons therefor?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI pHISHMA 
NARAIN SINGH): (a) and (b ). The' 
DDA through a resolution has re
commended for the change of the- 
land use of the concerned area from 
institutional (religious'! to commer
cial (hotel) for the construction of a 
hotel on Mandir Marg. The matter 
la under examination of the Govern
ment.
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News-item Captioned “Flat buyers
move to courts against builders, 

D.D.A.”

220. SHRI PIUS TIRKEY: Will
the Minister of WORKS AND HOUS
ING be pleased to state:

(a) whether he has seen the news
item that appeared in the Hindustan 
Times on 31st October, 1981 captioned 
“Flat Buyers Move to Courts against 
Builders, DDA” ; ■ ,

(b) if so, what are the main 
grievances of'the flat owners;

1 (c) is it a fact that D.D.A. in 
collusion with big brokers with huge 
amounts of black money allow the 
so called builders t0 take entire area 
on auctions; _

(d) name the dealers and brokers 
who have recently taken the plots 
en-block in auctions; a n d  -

. (el state the steps taken by the 
Government to eleminate then  
malpractices? ' • 5 ?> --S? . ■

THE MINISTER OF PARLIA
MENTARY AFFAIRS y AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): (aj to (e). The 
information is being collected and 
•ill be laid on the ■ Table of th* 
Sabha. -J

Demolition of M.P. s  Banralow to 
facilitate (he construction of Five ( 

star Hotels

221. PROF. MADHU DANDAVATE: 
Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether some of the houses in 
New Delhi which were in M.P.s’ pool 
are being demolished to facilitate 
the construction of five star hotels;

(b) if so, which houses ate being 
demolished; and

(c> what were the compelling 
factors to accord priority to five star 
hotels over housing accommodation 
to M.P.s’?

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH); (a) and (b ). 
Houses No. 7, 8 and 10, Windsor 
Place, which were in the M.Ps' Pool 
and which existed at the site earmar
ked in the Zonal Development Plan 
for a hotel were got vacated and 
handed over to the N.D.M.C. to whom 
the hotel site waj allotted by the 
Government.

(c) In lieu of the above three 
houses, three alternative houses have 
been included in the M.Ps’ Pool. 
Hence the question of according 
priority to five star hotels over hous-- 
ing accommodation for M Ps does not 
arise.

Tender for supply of goods to Army

222. SHRI RAM SWARUP RAM: 
Will the Minister of AGRICULTURE 

? be pleased to state:

. (a,1 whether Government '  are
aware of the fact that tenders for 
the supply of good* to Army against 
Trade No. J/12019/1/81-Pur II dated
11 September, 1981 were awarded to
M /s. Goenka Group;



. (b) ii s,9j th^ teasonjj iiv detail for 
no), giving the ordejcs tQ the4 lowest 
bidder and \yhsther unreasonable 
favour wag shown to the Goenka 
Gtqup;

(c), whether Government will order 
an enquiry in the whole affairs; 
and

(d) if not, the reasons in detail 
thereof?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION} (SHRI R. V. SWAMINA
THAN): (a) Yes, Sir, a contract for
supply of 450 million cigarettes to 
Defence Services against Tender En_ 
quiry No. J/12019/1/81-Pur II dated
11-9-1981 has been awarded to M/s 
Duncans Agro Industries Ltd-, Cal
cutta on the basis of the lowest offer, 
ft  ig not known whether this firm 
belongs to "M/S Goenka group” . *

(b) Thq contract has been awarded 
to the lowest bidder alter negotia
tions, In response to Tender Enquiry 
No. J /12019/1/81-Pur II dated 11-9-81, 
only two tenders were receiv
ed—one W s  Golden Tobacco Co., 
Ltd., Bombay and the other
from M/a Duncans Agro In
dustries Ltd., Calcutta. The tenders 
were examined in detail and it was 
f^lt tbaf there was possibility for 
reduction in price over the Last Pur
chase Rates which were on the basis 
of escalation of cost by more than 50 
per cent in the previous year’s con
tract -rates. Moreover, there was 
limited competition in the tenders.
As the value of the purchase was of 
the order of over Rs. 3.6 crores, even a 
snjall reduction in price could, bring 
substantial saying to the State. Thus 
with a view to obtaining more com
petitive and economical rates, it was 
decided in consultation with the In. 
tegrated Finance Division of the De
partment of Food to hold negotiations 
with both the tenderers. Both the 
parties were accordingly called for 
negotiations but no representative

p i  . Vjritten Answers I^QVEMBEgi

from M/s. Gpldeix Tobacco Co. Ltd., 
Bombay, attended the negotiations. 
M /s. Duncang Agro Industrie® Ltd’., 
Calcutta, attended the negotiations on 
the scheduled datq and offered their 
negotiated rates which happened te 
be much lower than those of M/s. 
Golden Tobacco CO. Ltd., Bombay. 
The negotiations ultimately showed a 
downward trend in price and, a5 a 
result thereof a saving of shout Rs- 
25.5 lakhs was achieved, Thus the 
contract was placed on the lowest 
bidder M/s. Duncans Agro Industries 
Ltd., Calcutta and no favour was 
shown to the firm. '

(c) Does not arise.

(d) No irregularity has been com
mitted in the sanction of this contract 
which has been awarded as per Gov
ernment rules and strictly according 
to- purchase procedure to the lowest 
bidder after negotiations.
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Damage to Crop, loss of Life and 
property due to Gy tion e in Gujarat

224, SHRI B. D. SINGH;

SHRI DAULAT RAM SARAH:

Will the Minister of AGRICUL
TURE be pleased to state:

(a.l what has been the estimated 
damage to the crop, loss of life and 
property due to the recent cyclone in 
Gujarat; and

(b) what preventive measures were 
taken by the Government to fight the 
cyclone and the Central assistance 
provided to meet the situation?

THE MINISTER OF STATE IN 
THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V. SWAMINA- 
THAN): (a) According to the infor
mation received from the Government 
of Cojarat, the estimated damage 19 
as wider: —

Crapped arta affected: 16.70 lakh Hi 
Number of human lives lost: 13 
Number of houses/huts 
damaged/collapsed: 16,022 
Loss of animals: 11,714 
Estimated value of the 
pubSc properties like 
reads, irrigation works.
G o v e r n m e n t  b u i l d i n g s  e t c . :  R s .  

SSO.iW lakhs. '

(b) Immediately on receipt of the 
alert warning, Collectors of the affec
ted Districts were alerted by the 
State Government to take all precau
tionary measures, such as evacuation 
of villages, setting up of shelter

camps etc. Warnings were issued 
through radio and other media about 
the approach and path of the cy<iloiite. 
State Government Departments and 
organisations such as Homfe Guards, 
State Transport, etc., were mobilised 
and control room3 were established 
at the Taluka, District and Statfe 
levels immediately. Periodic meetings 
were held to review the situation.

A detailed memorandum of the 
damages and the quantum of Centrtfl 
assistance requested has not yet been 
received from the State Government. 
The State Government has a margin 
money of RS. 956 lakhs during the 
current financial year from which the 
State Government can meet tlie Im
mediate needs on account of relict 
and rehabilitation. The State Gov
ernment has already been sanctioned 
Rs. 8 crores (Rs. 5 crores for kharif 
and Rs. 3 crores for rabi) as a short
term loan for purchase and distribu
tion of agriculture inputs.

trrcrw H «iw

225. V *  ink! r w r

sita t o  

StfT sp^r f i r ;

( v )  *wrr iw eqra 

*r> jpir | ;

■(*) *1T tlTST M m:
6 * 3  $ 73nto^^*rT 6 ^  %

7 ^  fo*u 3inr $

w  jtp t  0 t* 10  m t



NOVEMBER 28, 1981 Written Answers 3)6

rr f*  9 ?gf % tft ^  qft 
■ fj^r ;

(>t) m  I t  S' am  *m f%  i  n  

• ' i m  *)'*($ s ffa ftn S

I . .

| cm  ^

^*.Tra

_ ( s )  gca^fjrfl’ ssftn w t | ?

' w r ita  w ri ? w  fosrfa w it wrfn» 

jfoft ( ift  w >q snrra* ta ? )  : ( ? )  

ttfr, 1

* * (sr) a m

* n i: 5 . 0 0  ^  d 1 0 . 3 0  5 R ^ a * r r  

^nnpra s % 9 3$  ^  

fflqr *u T$r | 1

. (jt) 3ft, q ff 1

(*r) a«n (® ). sm  ^ r  1

Maintenance of Roads in B. K. Fnrsitn

226. DR. A. U, A2MI; Will the 
M inister of WORKS AND HOUSING 
be pleased to refer to replies given to 
USQ No. 2103 and SQ No. 305 on 31 
Augugst, 198-1 «n<j 7 September, 1981 
respectively regarding encroachments 
on Government land in R ’ K. Puram 
and approach roada in Government 
colonies, New Delhi and State;

’  (a) whether It is not a fact that all 
lands in R. K, Puram, New Delhi be
long to LC&DO and ICDO; if not, Illus
trate the land which falls under DDA;
* -

<b) since when ia the land In
• question under encroachment, by whom

j  15 Written Answers

and the nature of action taken to le t 
back the possession to construct 
CGHS dispensary; .* '

(c) are there access roads i »  3ac- 
tor-1, R. K_ Puram, New "Delhi which 
are totally un-useworthy and unfit ton 
patchwork repair and have not b*en 
either repaired or relayed since their 
initial layin;

(d) if so, action taken to provide 
useworthy roads and steps take* to 
draw up a concerted plan, to relaid 
all un-useworthy roads prpoerly to be 
maintained adequately at regular in
tervals; and

(e) if not, reasons thereof?

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND WORKS AND 
'HOUSING (SHRI BHISHMA NA
RAIN SINGH): (a) While all lands 
in R, K. Puram belong to the Gov
ernment, 74 sites covering an area of 
137 acres had been placed at the 
disposal of DDA for maintenance as 
green in the year* 1974 and 1975. The 
sites transferred mainly consist of 
open spaces meant for parks, com
munity services and other such >ur- 
"poses. *

’ (b) The Plot earmarked for CGHS 
Dispensary in Sector 4, R, K, Puram 
has been under encroachment *lnce 
November, 1963 by a school preeemtly 
styled ag Nehru Bel Vidyalaya. The 
DDA have reported that eviction pro
ceedings have been initiated against 
the unauthorised occupant. '

(c) No, Sir, There is no road which 
Is totally un-useworthy. Some acceto/ 
approach roads to quarters fo Sector
I, R. K. Puram require repairs but 
for want of funds major repairs could 
not be carried out. Minor repairs bre 
always carried out, whenever neces
sary.

(d) and (e ). Do not arise la i i«w
of the reply ** (c) vbove.
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Dauafe to paddy and loss of proper
. t j  caused rains in Kerala

127. SHRI B. K. NAIK: Will the 
.Minister of AGRICULTURE be plea

sed to state; -

(a) whether he is aware that as 
a result of unusually heavy rains 
during the S.W. Monsoon this year, 
severe damage to crops like paddy 
and loss of property have been caused 
all over Kerala;

(b) if so, the extent of the damage 
and losses;

(e) whether any memorandum re
garding the same and request for as
sistance has been received from the 
State Government; and

(d) the measures taken or propos
ed to be taken by the Centre for ren
dering relief?

 ̂ THE MINISTER OF STATE IN 
‘ THE MINISTRIES OF AGRICUL
TURE AND RURAL RECONSTRUC
TION (SHRI R. V, SWAMINA
THAN): (a) and (b ). According to 
the report of the Government of 
Kerala, the extent of damage and 
losses are as follows:

- Nature of damage

* <i) No. of human lives lost—91.
i t

■ (ii) No. of persona injured—172.

> Tiil) No. of cattle heads lost—14

(It ) Population affected 38.53 
JaSLhs.

1 r ( t.) No. of houses destroyed—2670

• (Ti) No. of houses damaged—
, 14238.

-* (Tii) Cropped area affected—0.64
lafchs hactare . .

. (viii) No. o f arecanut, coconut,
, banana and other tree crops dAmng- 

*d—7.8S lakhs

{ix ) Estimated value of damage 
to Public properties like roads, sea
walls, bunds, minor irrigation 
works, flood banks etc,—Rs. 3186.37 
lakhs:

(c) and (d). At the request of the 
Government of Kerala, a Central 
Team visited the flood- affected areas 
between the 26th and 29th Septem
ber, 1991 to assess the damage caused 
by rains and floods and the expen
diture necessary for relief and resto
ration. The recommendation of the 
Central Team has been considered by 
the High Level Committee on Relief 
and further necessary action is being 
taken to approve a ceiling o f expen
diture for purpose of relief and reha
bilitation of the afFected people and 
for repairs and restoration of public 
properties damaged by floods.

The Government of India sanction
ed Rs. 3 crores (Rg. 1 erore - for 
Kharif and Rs. 2 crores for Rabi) ai 
short-term loan for purchase and dis
tribution of agricultural inputs.

FunBa for irrigation canals in 0.F.

228. SHRI ZAINUL BASHER; Will 
the Minister of IRRIGATION be 
pleased to state:

(a) the ■ total estimated cost an<5 
the funds provided by the Govern
ment in respect oS the following irri
gation. projects in UJP.;

(1) Sharda Sahayak Canal,
(2) Deokali Pump Canal,
(3) Zamarda Pump Canal.

(b) the details of the progress of
Work so far; and • * ■ •

(c) the time by which the projects 
are expected to be completed?
1 '

THE MINISTER OF STATE IK  
THE MINISTRY . OF IRRIGATION 
(SHRI Z. R. ANSARI): (a) to .(c ) .  

Implementation and financing of Irri
gation Projects is • the responsibility
of State Government, However, a
statement giving the ‘ information
available iB enclosed. -
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A—Eitimalid lest f i ?  profrt.fi iff Fxbtnditun
(i) Estimated Cost . . .

(ii) Actual Expenditure to the end of 1979-80
(iii) Spill over oiv 1-4-80 . . .

(iv) Outlay for 1980—>85 . . .

( v )  O u t l a y  1980-61 .  . .

(vi) Outlay 1981-82 • • . .
B—Likely Completion Targr) . .
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ADotment of flats by DDA to handi
capped persona

230. SHRI N. E. RORO:
SHRI ATAL BIHARI VAJ

PAYEE:
SHRl SURAJ BHAN:

Will the Minister of WORKS AND 
HOUSING be pleased to state:

(a) whether Government’s atten
tion is drawn to the Indian Express, 
dated 29 October, 81 that Delhi De* 
velopment Authority through adver
tisement promised that in tii* year of 
the Disabled, Government would be 
providing special concessions to han1 
dicapped persons registered under 
the lt)79 scheme;

(b) whether it is also a lact that
the DDA instead of taking a step 
forward in helping the handicapped 
has actually moved two steps back
ward and. the one per cent of flat* 
■which should have been reserve^ in 
the more accessible end better colo
nies, have been s n a t c h e d  away from 
the handicapped quote; and .

(c'j whether it is also a fact that 
the flats which are being offeired «tr« 
all in remote areas and1. like this
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the handicapped would be cut off from 
the mainstream and not able to mix 
with society at large?

• THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND WORKS AND 
HOUSING ( S H R I  BHISHMA NARAIN 
SINGH): (a) Yes, Sir.

(b) The DDA has reported that . it 
is maintaining one per cent reserved 
quota for allotment of flats in its colo
nies as per instructions of the Gov
ernment. ■

(cl The DDA has reported that 
flats are allotted to physically hadi- 
c jpp e i persons on their request in the 
colonies of their choice. In case no 
flat is available in that colony, they 
are considered for allotment in other 
colonies with their prior consent.
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Gentlemen, please sit down, 1 
want to make ;t clear to this august 
Ho«i>e Si At with your cooperation and 
tor the good oi this n^uon I want 
to run Lilli ii-j.ts-v. i»j  ̂ very construc
tive and productive manner, j do not 
want to stifle any discussion on any 
subject whatever it may be. This 
is my assurance again and again. 
But certain times some of my friends 
feci that this should be done in a 
particular manner. Well, that particu
lar manner may be of liking to him. 
but n :t to me or to somebody else. I 
have to act according to my thinking 
and my consciences and I have lo b.± 
guided by the rules. Certain times I 
have seen that even thi? rulings given 
by me may not be ô my liking be
cause my hands are tied down Some 
might be the rules of colonial days 
stijl persisting, but is that my law? 
No. This is up 4,0 this august House. 
I am not the law-making authrity. I 
cannot change them, I have to act...

(Interruptions)

MR. SPAKER: Le. me finish. Why 
are you interrupting mo?

When I - say this, 7  appeal to this 
august House to change these rules 
if they like. This is the body which 
can change .hem, They can make new 
laws, and annul the old laws, that 
is what it is. But I am like a Judge. 
Can a Judge make a law? No. He 
cannot. He can only interpret it. You 
have to i;ake that into consideration. 
That is what I want to say. I want 
to be guided by you. Change the rules 
if you want to change them. But don’ t 
throw all the burden on my shoulders. 
You have to carry it because it. la a 
collective r«*po risibility I am your 
appointee. I am not anything. A* loaf




